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MEMO FILED BY THE APPLICANT 

1. ⁠The present OA came up for admission on 18.11.2025. It was noticed by 

this Hon’ble Tribunal that work was proceeding illegally without obtaining 

clearance.  It was represented on behalf of some parties seeking 
Impleadment that the authorities had applied for clearance a month ago. It 
was admitted by the respondents that clearance under the CRZ Notification, 
2011 was not obtained.  

2. A search of the MOEF&CC’s portal shows that an application was filed only 
on 18.11.2025. Screenshot is annexed as Annexure 9. 

3. The map filed by the project proponent along with the proposal is annexed 
along with this memo as Annexure A10, which shows that the bait curve 
is in CRZ IA area (shaded green). This is a coral reef, as seen from the land 
use plan of the CZMP annexed with the OA. Such activities are prohibited in 
CRZ IA. 

4. ⁠⁠On, 18.11.2025, the learned counsel for the fisheries department i.e the 
project proponent, undertook to inform the department to stop work. 
However, work has been continuing in a frenzy  and on 19.11.2025 a lorry 

used for dumping rocks overturned. Screenshot of news in Polymer TV and 
photograph with date stamp is annexed as Annexure A11.  
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5. The ongoing / continuing construction is patently illegal and it is prayed that 
this Hon’ble Tribunal injunct the respondents from continuing the subject 
construction / activity and thus render justice. 

     //Certified to be true copies of the respective originals// 
Dated this the 21st  day of November, 2025, at Chennai 

 
 
 
 

Through  
A.Yogeshwaran 

Counsel for the Applicant 
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